Central Adninistrative Tribunal
Principal Bench

“a3 No%l 567 of 1997
New Delhi? dated this the 24th Octobery 2000

HON'BLE MR, SiR. ADEGE, VICE CHARMAY (A)
HON'BLE DR. A, VEDAVALil MEMBER (J)

Shri Satyapaly
S/o Shri Kishan Laly
R/o Village Beel Akbar Pur,
PO Dadri, N
Distty Ghaz iabad, UPY sl Appllcan’t

(None appeared)
Versus

1 The Chief Controller of Accounts,

o Ministry of Information & Bmmadcasting,
Principal Accounts Office,
tH* Block, Tropical Building,
Connaught "Place; i
New De Thiz11000%:

28 Shri Sant Ram,

Sr. Pay & Accounts Off icery

All India Radioy Parliament S't:ceet,

New Delhi~11l000L: ‘sl Respondents
(By Advocate: Shri RiWi Sinha)

ORDER

Applicant impugns Responden'tsi; order dated
24,2597 (Annexure A=l) putting him to notice that his
serv ices would stand terminated with effect from the
date of expiry of expiry of a period of one month from -
the date on which the notice was served upon or tendered

to him!
o+ . None appeared for applicantid Shri RiVY Sinha

has appeared for respondents and has been heazd;
3 Shri Sinha has invited our attention to Para 3

of Respondents! affidavit wherein it has been stated
that they decided not to préess the impugned notice

/F



dated 24512797 and also granted him temporary status’
vide order dated 85552000 (Annexure AARYS

4 It is also stated in Respondemtst affidavit
that applican'ta;;_.;ss prayer for regulari_.sation will be
considered in accordance with rules, instructions and-
also subject to availability of work and applicant;;s
suitability for the posti

- Thal
o Undert he circumstances we see/nothing further

i1

surv ives in the O;AY which is accordingly disposed ofy

No costsi
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